THE NATIONAL SECURITY (AMENDMENT) ACT, 1988

No. 43 or 1988

[1st September, 1988.]

1 ‘An Act firther to-amend the National Security Act, 1980, in its
: .. application to the State of Punjab and the Umon temtory of

- Chandigarh.

’ ' 7 Be'ib énacteqd by Paphament: in: the ThHirty-ninth Year of the Repubhc

of India as follows:— _ - -1
A = @y Tl’rfs Act may be called' the: National Secunty (Amendment)  Short title
‘Act’ 1938 _ ~ g/} and com-
o mence-

(2) It shall be- deemed to have- come into. force opn the 26th day - ment.
- 'oft May,:1988;, o . A ,
65 of 1980, 2. In the National Secunty Act, 1980 (heremafter referred to as the  Amend-

principal Act), as applicable to the State of Punjab and the Union ferri~  ment of
-tory of Chandigarh, in sub-section (I) of section 14A, for the figures, section
letters and words “8th day of June, 1988, the ﬁgures letters and words 144

“81:11 day, of June, 1989 shall be substituted. . ST | o

Ord. 4 3, (F) The: National Securlty (Amendment) Ordmance, 1988 ls here. Repeaig,::;- _
of 1988, - by repealed Lo : and Hie

saving; -

(¢)) Notvnthstandlng such repeal, anythlng done or any action taken oy

under the principal Act, as amended by the said Ordinance, shall  be
deemed to have begn. done er.taken under the principal. Act, as amended
by this Act 4 : s o Y

| 441



